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CENTRAL AD11INISTRATIVE TRIBUNPL 
BAiALORE BENCH 

Second Floor, 
Commercial Complex, 

Indiranagar, 
Bangalore-38 

Dated: 9DEC1993 

	

PPL ICT ION N.O( s) 	'1 9 	1993 

PPLICANTS: 	
REONDENTS:UQJJ. Ai-àj-   cy. . kcvbkc 	 J4tye Aarki., ei a412oIy TO. 

i. St;. MN 	&UrY\J Mvjenfe  Ko,&44 eyfgtairs) 
17 Math' 441t- ()ioa( 	-ac 

Z. Ci e  &etC4r f  OL/E °J- Kom t 	 Yl.4d1A, 

jiW- r CCS.0 44 	Cou 814. 

4 	ri. t-. rvio 	Eov& Avbc 	,rthrcc4 	O-3 
kAT 	&k)  7\djY(4ict9W 	tc4 	j1ex Co) 

SUBJECT:- Forwardinc of copies of the Orders passed by 
the Central Adminigtrafive Tribunal,Bangalore.. 

-xxx- 

Please find enclosed herewith a copy of the 
ORDER/STfY QflDEf/-INTEfl_III_OFtDE-/, Passed by this Tribunal 

in the above mentioned application(s) on 	4-1I-93. 4  

DEPUTY REGISTRR 

ci 	JUDICIAL BR?NCHES 

gm4  
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CEJNTRAL ADiINISThATIVE TiItUNAL: BANGALORE 

ORIGINAL APPLICATION NUMBER 19 OF 1993 

DATED THIS THE 24TH DAY OF NOV&1ER,1993 

ir.Justice P.i.Shyainsundar, 	. .Vice-Chairman. 

And 

I'ir. V.Ramakrishnan, 	 .. 14ember(A). 

K.Kamalanabhan, 
31° late B.Durappa, 
Aged 47 years, Superintendent 
of Police, Fingerprint Bureau, 
Cauvery dhavan, V Floor, 
Ban6aiore-5Q 009, 	 .. Applicant. 

(By Advocate Sri ;-i.harayanaswauy) 

V . 

Union of lndia, 
iiinistry of Home Affairs, 
by its Secretary, DPAH, 
New Delhi. 

The Cnairmau, 
Union Public Service Commission, 
Shahajan Hoad, New Delhi. 

The Government of Karnataka, 
by its Ciüef Secretary, 
Vidiiana Soudha, bangalore. 

T.I3.1)oreswaily Naik, 
Deputy Commissioner of Police, 
Huoli-Dharwad. 

3. S.k.Venugopal, 
Auditional Superintendent of Fulice, 
Eangalore District. 

6. h.R.iadumani, 
Additional Superintendent of Police, 
Gulbarga. 	 .. Respondents. 

(by Staridin0 
  Counsel Sun 	.0''.r'adA11arajaiah for Rl 

$4 
	 & Standing Counsel Snri .ji.4otii for R3'. 
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i-in. Justice P.K.Shyacsundar, Vice-Chairman: 

After this matter was heard for some time, Shri iI.Narayana-

swainy, leaL nec counsel for tne d)licant sou0ut leave to wiLIidra 

application so that his client can make an amplified repre- 

is ttion to the Governiizcnt of !ilula apprisln0  it of tue facts 
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and circumstances of the case and to make a fresh request to 

the Government of India to consider his case for promotion to 

the indian Police Service. vile therefore, us<eU11r. arayanaswamy 

to Jle)&.a~written nemo on record and accordingly he has filed 

a memo in writing to that effect. We have read and recorued 

tue memo. In terms of the memo, we permit the applicant to 

withdraw this application so that he nay make aim amplified repre-

sentation to tue Government as mentioned in the memo. 

in the result, this application is eismnissed as withdrawii 

in terms of tue memo. If a representation as proposed ,is made 

to the Government of India by the applicant on receipt tnereot 

the Government of India will dispose off tue same within a 

reasonable time suü jectL y such representation being for-

warded to Government of India by the state Government through 

which it nas to be necessarily cnannelled 
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